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M.A.No.226/96
Munni Lal : Petitioner
Vs.

Shri Favindran, Ginerval Rezpondent s

Manager, Wesisvrn Failway,
Bombay & Ors.

Mr.F.V.Calla : Couns=1l for petitions
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for vespondents.

Hon'ble Mr.O.F.Sharma, Administrative Member

Hon'ble Mr.Fatan Prakazh, Judicial Member.
FEF. HOII'ELE MF.O.P.ZHAFMA, ADMINIZETRATIVE MEMEER.

Thiz Contemnpi Petitcion has been £iled by Shri Munni Lal,
praying thsrszin thaﬁ the vezpondentz should bz called
perscnally and aslhed why they should nob be punizhed for theirv
failure to implement the ovdzr o£f the Triboenal paszzd on

28.3.1995 in ©.A Ho.a5%0/91, Allzddin & Ore Va. Unicon of India §

2. Wz have hezard the lezarned counzel for th: partizzs and
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che veply £iled by ithe respondents a
additional af‘icayit £iled &y thzm. The lesvned counsel for the
petitionzr accepts that the directionz of the Triﬁunal have
been complied with, =2xcept with vregard to vequlaviszation of the

applicant in TFota Divizicon. The zarnzld counss for the

respond=nta has stated Chat the applicanc's case for
regularization haz been considzred and ordsrs shall be izsued

in Jdus cour znicority position.
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3. The lzarned counzel for the petiticonzr has alzao

<

ary of the petitioner for = pari o

[

that =a £ the pericd Auring

which the pecitionsr workszd in Ajmer Division has not keszn paid

been agitated in
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to him so far. Howswv
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thz O.A and it doss not avise in the present Contempt Pebition.

Therefors, no Adirsction <can be izauned by the Tribunal in this

d

regard.
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4, in view of th: pozition 2tatzd in para 2, akove, thi

k)

refore,

i

Contempt Pztition has beacom: infrucinous and it iz, th
dismizzed. Ilotices izsusd are dizchargsd.

5. M.A IIo.226/96 has bszn £iled by th; Mnion of India and
cother official rvespondents in CUF Mo.172/95 zeeling extension
of time for implemzncing the order of the Tribunal paszed on

26.3.9%5 in O.A MNo.650/%d, Since the =23id Contempt Petition hzs
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mizs=zd &z having bscomz  infructucus, the Misc.
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now  become  infructucus. The MUA is,

.
.
]
i
H
|—l
1
0]
T
|d.
O
=
o
1
0]
N
I_l
0]
()

I-h

(e
19
=
14l
[
I
i
-~
)
=
)]
3
I—l
]
Ut
M
oy
.

h YN
(Ratan Pralkazh) (O.P.éh;%ma)

Member (Judl). Membet (Adm) .«



